
IN THE central ADWINISTRATIUE TRIBUNAL

principal bench

NEiii DELHI.

€A8 1256,1267 and 1268/92

Neuj Delhi this the 14th day of ^ly, 1997.

Hon*ble Shri 3«R. Adige, Member (A)

Hon'bfte Smt.Lakshmi awaminathan,Member (3)

Shri Charan Das No,D/174,
S/c Sh,Sunder Das,
r/0 A-4,Hazar3 Park,
Mahabir Mandir, Chander Nanar, Gall No,5,
Delhi»51

(None for the applicant )

Ms,

1, The Commissioner of Police,
Police Headquarters, I.P.Estate,
Neu Delhi,

2, The Delhi Adminis' ration
(Throuqh its Chief Secretary),
Old Secretariate, Delhi,

3, UtI ( Through Secretary),
Ministry of Home Affairs,
North Block, New Delhi,

(By Advocate Shri Uijay Pandita )

Applicant

OA 1267/9 2

Shri Karnail Singh
s/o Late Sh,Gurdit Singh
r/o 8/98,Nehru Gall,
Vishwas Nagar, Shahdara, Delhi-32,

(None for the applicant )

Us,

1, The Conmissioner of Police,
Police Headqjartera, I,P,Estate, New Delhi.

2, The Delhi Administration,
(Through Chief Secretary),
Old Sectt. , Delhi,

(By Advocate Shri Uijay Pandita )

OA 1268/9;^

Shri Nir^iJair Singh
s/o Shri Dassa Singh

o C—21(G) Police Colony,
Uijeta Uihar St-ctor No, l3,Rohini,0elhi_B5

(None for the applicant )

Us,

1, The Commissioner of Police,
Police Headquarters,I,P,Estate," N/Oelhi,

>• Ra*3pQndent3

Applicant

Respondents

Applicant
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2. The Delhi Admin is tratIdd (Through its
Chief Secre tary) Old Sectt,,Delhi,

(By Advocate Shri Ajesh Luthra proxy counsel for
Ma Oyotana Kaushik )

0 R D E R fORAO

(Hon'ble Shri S.B, Adigs, Member (a)

l.-r•b these OAs involve common questiore of law and facts ^d

therefore, they are being dispoaed of by a common order,

2. Applicants seek confirmation as Head Constable u.e.f, 1,6,55,

and as AS I/SI and promotion to the rank of Inspector,ACP and DCP etc,

consequent to their prayer for confirmation as Head Constable u.e.f.

1,5,55 uith ail consequential benefits,

3, None appeared for the applicants whan the case was called out.

tha last date of hearing, one Ms Renu,proxy counsel for Shri
S.P.Sharm. had appearad ahd prayed for an adjournment on behalf of Shri
Sharma on the ground that he was out of station, nM Ve hac noted

that the reliefs sought for by the applicants in these OAs relate to
ar back as 1955 anu the applicants had superann ared in 1986/1989,while

these OAS bad been filed in 1992, In thepresence of Ms,Renu, we had
directed that these OAs be listed today when applicants counsel should be
present and satisfy th. Tribunal that the grievance of the applicants
still survived and the OAs.(,ere not barred b/ limitation and lack of
jurisdiction,

5. A. statsd aboue, nonp has appaared for ths applipapt uhon the'
cess uas caUsd cut. ds note that tha applicants are seahin, benefit,
-sfdusnt tc tha Tribunals dsclsicn dated a.P.p, in ,o,5/ST,but it
has bean settled by the Supreme Curt In 3.S^£^ V.lt,l^.P.
(AIF 1990 SC pio) that judgment in other cases do nnf - *•

tner cases do not extend the cause of
action.

That apart, we notethat in ,,ih«c ^
subsequent judgment dated 24,2,93

in OA 560/92- Shri Bgchan Singh tf^UUI &Qrs. in which similar reliefs
had br-en prayed for on the basis of the judgment in OA 1095/87, preliminary
objection of limitation taken by the respondents had been upheld and fliat

*3A had been dismissed as bSi:ed by limitation,

A

•.« Reapondenta
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7$ In tlin afiDMsald faeta and droifiataieaa of

ttia eaaOf wa aaa no good dfoiMda to tilco a otao

any difforont fxon yliot liaa alroa# koon takon

in Boeh« slngN*a oaao (Soo'*) aeeordingly

tkoao Om om dtoiiaBod on tho gioond of linitotion

and look of joriadietion* Mo ooata**

( MRS. LaKSNNI SUIfllMATNAN )
nffiBciiCs)

/ak/
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